taia nppliaaﬁitn under Sectien 19 -f ihﬁ
Administrative Tribunal's Ret, 1985 wuith a

prayer te set aside the iMpugnad erder dat&d

21.3.1988 centained in ﬂnnexuru-? passed hy

respendent Ne, 2 rejecting his prayer fer
ﬁppnintment eNn cempassionate ground under th§ & ;ff
relexation ef recruitment Rules with a directisn
te the respendent Ne., 2 tg appeint the Ippliﬁﬂﬁ%‘ -$_
under suitable pest under the relexatien Fules.  §

within a specified periaed,

2 Shertly stated the facts giving rise

te this applicatien are as fellews:

Applicants father late Ram Khelawan
served fer 30 yesars on the pest eof Head Past
Master Basti at Head Pest UFfice. OUn acceupt -f

" medical greunds he was effered invalid Fensien

en 7.8.1980 altheugh his actual date of super- &

annuatien was 7.1.1984, Unfertunately the saig

Ram Khelawan disd an 9.6.1982, Uhile he was v

‘@live he had maved an applicatien dated 22.18.19&

burura the respendents fer suitable apg!inbmnﬁm

ef his son, the applicant,under the ralnxi%iQH

Rules. After the death ef the aﬁﬁlienht’

h—"r"-:

ftthur, his mlthnr that 1; ths




L On these allegatiens the applicant twghk

fer the abeve  relief,

4 q Respendents appeared en netice angd dan£u¢ =;f
the allegatiens by filing their Ceunter Rffidtuit;;
stating interalid that the applicant dees nat
Fﬁl?il the cenditien ef an indigent family nn;

as such thers was ne justificatisn fer hff app-iqﬁg 
ment on cempassienate greund. It was stﬁtud that
the representatien ef the applicant was duly
censidered by the Circle Cemmittes and was |

rejected and the order was passed by the

respendent Ne., 2 by the impugned erder. It is-

further stated that esut of 4 sens ef the deceased

Ram Khelawan, 2 were in Cevernment service;

ene is empleyed as Clerk in Hharraiya Black

Basti and the anether in Gram Sevak Fturi %if;;ﬁ:ﬂ

Garhwal,” It was further stated that the tﬁiﬁiﬁ

late Ram Khulnuln was retired :n 3'3 1&&& ﬁn

1nualidatien gtnuni afknr ranitwg'




npplicant daes ntt fulfil the ﬁiﬂiﬁﬁ&iﬁ'

‘relexatien Rules fear applintmnnt sn ai””q“

o

graunﬂ

Se The questien fer censideratisn is whether ;;f
the applicant is entitled te the relief claime 7f%

Ba I have heard the learned EIUH;HII of thg. ges
parties and perused the pleadings and ths |
decuments fFiled by the partiaa, It has te be
neticed that the widsu of the deceased uﬁpllyau

is getting pensien of K. 375+DA besides the =«
ameunt ef D,C.,R,C and G.P.F, ameunting ts

. 9891/~ (7062 DCR+Rs, 1829/~ GPF) was paid ts
her. The late Ram Khelawan vas retired en
2.8,1980 after cempleting 30 years ef aaruice_ gis
having been rendered by him en invalidatien
greund, abeut a little ever 4 years prier te the
date of his ﬂctuai superannuatisn, It is ala;

ts be neticed that while late Ram Khelawan was

@alive and vas made te retire en 2.8,1880,en ot

medical grlundafhu had filed an applicatiln dat'd %iﬁ.

22.10,1980 te the E-mpttunt ﬂuth-rity, t he

respendents, fer appeintment of his sen, thqef?ﬁ

"pplicant, en sempassimnats erund, but, ﬂ'ﬁﬂi
(s / | . nethin




"-&gnlldaring the questien ef ntupisiitﬂitﬁ'
@ppeintment te the dependants in case of dsaﬁh

i

ete., In paragraph S under the hrading C-¢;f1 ”

dppeintment te the dependants in the ¢

gics it reads as fellows:

- "The questian of .previding seme E.D, Pasts ” j ?
;fﬁ%jgﬁ;ig; = te the dependant ef E.D. agents in case of death/
'{Eézf “%%E' ; infermality ef an E.D. agents has beun under "{
—ql?%giiiggf7' , consideratien eof the Gevernment fer quite aamétima |
~£;};‘ﬁ:£:; _ past, It has new, been decided that a suitable jib_ |
m;§ :;,:f;3 in E.D. cadre may be offeriote ane dependent gf
%;;g:if'fz E.D. efficial whe dies while in service leaving
& B
f;i;r“;'j? the family in indigent circumstances subject te
Tl : the cenditions @appliceble te regular empleyess HEI
' die while in service er retire en invalid pensian,
Such empleyment tg the dependent whe, h-uﬁuer, ;
ffﬁ;;j; - be given enly in very hard and exceptienal casia.ﬁ |
; 8. This is a circular dated 4.8.1980 issusd ﬁy Qj
the Directer General ef Pests and Tlligraﬁha_ f%

P : department, It appears frem paragraph 5 that thl v i

deceased empleyee whs belengs te this aatagarg

can claim @ppeintment sn cempassisna:e inuhﬁ;ar*
2 R

ke "“%ﬁ"‘“'ﬁﬂ?ﬁiﬂ"“' 5
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',tuffuring frem T E) it ia ﬂtﬂhuit hi.T-J
in the circular ef the rnnﬂ'nianti iitid

"h

medically unfitfcripalad befere he nlnplsta %ha4ﬁf

age of 58 years. The term used is "while iﬁ J73

service”. The father of the applicant ainitt&iiﬁ

Ea e >'nl-
Pl T

weuld have been in service up te 59.6.1982 but .:;;
3 | _ for his being declared medically unFi£ he was ;ﬁ 3
retired san 7.8.1980. In my epinian, th?reflfﬁﬁ#;
he was declared medically unfit while in Iurﬂigﬁ;\
‘ '~ ané the circular ef the raspendent applies tt. 'f

his case,

;?ﬂjffiff ' | 9, . 1 have gene.threugh the recerds eof this
case, In my view,this is a fit case .in whieh

the applicant deserves te be appsinted on

,:“rfj1' nnmpassilnﬁte appeintment, There is nething

Saarwr & D

en record te indicate that tHe applicant's

-

S methen . with whem the applicant f.iiuing e
AT - PO 3
B | being supperted by his ether brefhers anc that

they are . living jeintly. 0On the nsntrary
the f‘act is etheruise; the elder bretharf ef thﬁ

applicants are m&uing separately since tﬁﬁ

life tima af their father angd the Ippliﬂlﬁ%§

fatier was medically ﬁnnlarqi unfit te

- 1
':'“'-':_." * ARl p ¢ 3 1
s

iﬂ*ﬁhrviﬁa ini QWnﬁ ;*tur hﬁ H!Qfmst




deserves te be apglintid sn almniauiwﬂltu

greunds,

18, In the result, the applicatien is '”'fgif
allawed and the respendents are directed te

appeint the applicant en some suitable jsb

£

subject te his qualificatien and medically ks

.feund fit within a peried of three menths fresm

P

the receipt of this erder under the relexatisn

Rules F&P—ﬂﬁpﬂiﬂﬁmlﬂﬁ en compassienate greunds,

- ‘

In the circumstances there will be

Nne erder as te cest.

Member=J

Allahabad Dated: )g.4.93 | e
(u)
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